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FACTUAL AND ACTION TAKEN REPORT
IN COMPLIANCE OF DIRECTIONS PASSED BY THE
ON'BLE TRIBUNAL VIDE ORDER DATED 01.10.2020

HON'BLE TRIBUNAL VIDE ORDER DASSE 225222

1.  The Hon'ble Tribunal vide its order dated 01.10.2020 was pleased to direct
the Principal Secretary/Secretary Health, Madhya Pradesh and Member
Secretary, Madhya pradesh Poliution Control Board to submit a factual and
action taken report with regard to the facts narrated in the application
throughout the State.

2.  The applicant has alleged that handling, treatment and disposal of waste
generated during treatment/diagnosis/quarantine of COVID-19 patients are
not being done and no scientific disposal of COVID-19 materials, masks,
gloves, kits are being done and these items are being thrown here and
there. It is pertinent to mention here that, the allegations raised by the
applicant are general in nature and do not point out any specific violation.

3. That the committee has carried out thorough investigation into the matter
and called for the record from the COVID-19 hospitals and quarantine
centers in the entire State.

4, That, the Bio-Medical Waste generated during the treatment of COVID
positive patients is required to be handled, managed and disposed off as
per the guidelines issued by the Central Pollution Control Board on
18.03.2020. The guidelines were revised on 25.03.2020, 18.04.2020,
10.06.2020 and 21.07.2020. The guidelines and its time to time revisions
were widely circulated among the regional officers of the Board, operators
of the CBWTFs, district administration and local bodies for strict
compliance. The guidelines were also circulated for compliance to the
officers of the Health and Family Welfare Department & Urban
Administration & Development Department.

5. The Central Pollution Control Board [CPCB] has devised a software
application for tracking of generation, collection and disposal of Covid-19
biomedical waste, generated at various healthcare facilities/hospitals,
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quarantine centres, isolation wards, testing labs, sample collection centers
and urban local bodies involved in performing the duties of waste collection
from home quarantine centers/homecare units.

6. The information on the daily generation of the COVID-19 infectious waste
and its disposal is being regularly feed into the CPCB devised mobile app
from 26.05.2020. Since 25.03.2020 till 30.09.2020, 1278 MT of COVID -19
waste has been collected and disposed through the CBWTFs in the State.
The MPPCB has also issued the directions to all concerned Zonal Officers
and Regional Officers for taking action in reference to directions of the
Hon'ble Chairman, CPCB, during review meeting of High Level Task
Committee for Covid 19, by VC on 24.09.2020 under the compliance of the
Hon'ble Tribunal in OA 72/2020.

7. The number of registered Covid care hospitals and other centers keep
varying according to the variation in the requirement. However, as on this
date total no. of Covid care hospitals in the State are 304 and the number
of other facilities {(quarantine centres, isolation wards, centers, labs etc) are
525. Total quantity of Covid-19 bio-medical waste generated is
approximately 10,900 Kg/day in the entire State. Since the no. COVID
positive patients are more in Indore and Bhopal, almost 70% of the COVID
waste generated is from these two cities.

8. The status report regarding compliance of Guidelines issued by Central
Pollution Control Board comprising of the no. of facilities generating COVID-
19 Waste, Quantity of COVID-19 waste being generated per day, number of
inspections carried out during 01.04.2020 to 30.09.2020, action taken
against the violators are provided in the chart enclosed herewith as
Annexure -1.

9.  That, MPPCB is doing regular inspections of COVID care centers to verify the
status of compliance of CPCB guidelines. The regional offices of MPPCB
have carried out around 612 inspections of the health care facilities in the
State between 01.04.2020 to 30.09.2020. This is a regular exercise that is
being done by the department to ensure the compliance of the CPCB
guidelines for COVID waste. In case any shortcomings are noticed during
the inspections, immediate rectification measures are ensured and no
violation of serious nature has been observed during these inspections.
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10.

11,

12,

13.

In compliance of the CPCB guidelines, the COVID waste is being transported
to the Common Bio Medical Waste Facilities [CBWTFs] through dedicated
vehicles. The total no. of vehicles used by CBWTFs are 87, out of which 11
GPS enabled vehicles are dedicated for the collection of COVID-19 Waste.

That, the Member Secretary, MPPCB had issued letter dated 22.09.2020 to
all the Regional Officers for ensuring the effective use of "COVID-19 BMW
APP" and Online Continuous Emission Monitoring System. The copy of
letter dated 22.09.2020 is enclosed as Annexure - 2.

That, the Directorate of Health Services had issued directions vide letter
dated 18.08.2020 to all government health care facilities for complying with
the guidelines issued by CPCB while disposing COVID waste. The copy of
letter dated 18.08.2020 is enclosed as Annexure - 3. Further, in the wake
of COVID-19, Bio-Medical Waste has been declared as emergency services
by the Home Department, State of Madhya Pradesh. The copy of order
dated 08.04.2020 is enclosed as Annexure - 4,

That, the Bio-Medical Waste generated during the treatment of COVID
positive patients & non positive patients is required to be handled,
managed and disposed off as per the latest guidelines issued by the Central
Pollution Control Board on 21.07.2020. The guidelines and it's time to time
revisions were widely circulated among the regional officers of the Board,
operators of the CBWTFs, district administration and local bodies for strict
compliance. The guidelines were also circulated for compliance to the
officers of the Health and Family Welfare Department & Urban
Administration & Development Department. It has been provided in the
guidelines that masks and gloves used by persons other than COVID-19
patients should be kept in paper bag for a minimum of 72 hours prior to
disposal of the same as general waste after cutting the same to prevent
reuse. The CPCB also directed shopping malls etc to follow the same
procedure to dispose discarded protective personal equipment, PPE kits
from general public. It asked to ensure that general solid waste and
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14.

15.

16.

biomedical waste generated from quarantine centers and
quarantine home is not mixed and they should be collected
separately. General solid waste (household waste) generated
from quarantine centers or camps should be collected in
bags, securely tied and handed-over to municipal solid waste
collector identified by Urban Local Bodies for final disposal.

The State Government and MPPCB have fully seized of the
gravity of the Covid-19 pandemic and have taken the issue
very seriously. All efforts are being made to ensure that the
waste generated during the treatment of COVID patients is
handled, treated and disposed as per the guidelines of the
CPCB.

It is most humbly prayed that the Hon’ble Tribunal may
kindly be pleased to take the factual and action taken report
on record. The compliance of the guidelines issued by
CPCB for disposal of COVID-19 wasle is the statutory duty
of all the stakeholders and all efforts are being taken to
ensure the same. This is a continuous task and is being taken
up by the State officials on top priority.

In view of the above submissions and the efforts being taken
by the State of Madhya Pradesh for complying the
guidelines issued by CPCB for the handling, treatment and
disposal of COVID waste. Hon’ble Tribunal may kindly be
pleased to dispose off the instant petition with appropriate

directions. % '(
(s/oﬁmra) (A.Aﬁ( (Alka Shrivyaﬁa)

ishra)
Deputy Secretary Membey/Secretary Secretary
Medical Education MPPCB Health and Family
Department Welfare Department
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(i) Ensure that all municipal corporations use the ‘COVID19BWM’ APP;

(i)  Ensure that all CBWTFs have online continuous emission monitoring
systems (OCEMS) instailed in the plants and that the data is transmitted
to both the state board website and CPCB.

(ii) Take appropriate follow-up action on data from real-time OCEMS data
being shared with SPCBs/PCCs through CPCB’s RTDMS;

(iv) Make the real-time OCEMS data available publicly on website,

: particularly for temperature so that working of the common facilities are
known,

(v)  Direct municipal corporations to ensure that they educate households
about segregation and also send the bio-medical waste for treatment to
common facilities only.

{vi}  Ensure that all CBWTFs use ‘COVID19BWM' tracking App and feed daily
data pertaining to collection and disposal of biomedical waste;

(vii)  Submit action taken report within 15 days.
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